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31 .8.2004 List the matter on 6.9.2004,

e e

Member (Aa)
bb

6904y Pass over for the day.

Presents Hon'ble Mr.K.V.Prahladan,
Administrative Member.

Heard MreA.Almed learhed
counsel for the applicant and Mr.A.K.
Choudhury, Addl.C.G.S.Cs for the Res=-
pondent:s.

In this application the appli=-
_'cant.-has prayed for direction on the
:ReSpondents not to make any recovery
from the applicant. The applicant was
posted in Intermational Border of China,
‘therefore, the .applicant could not beh
a party to O.A. NO.74 of 1999 uhﬁ:f[ondez-
was passed iy, t:his ‘Tribunal on 41;h day
of Aprile '2001. The applicant :l.s similar-
ly situated-as those applicants in O.As
No.74 of 99. Therefore, the learned
counsel for the applicant has prayed .
that the similar benefits may be granted
£o the:applicanté .
B .,I. bowever. find that :I.t will be
: -harsh and oppres!i.ve to the applicant if
- such: recoveries are made on the. 8trength
of the camun.teat.ion dated 9.2.99. 'rhe
authority finally decided to reeover the
said amount only in February 19'9.9‘and
therefore, the aforesaid move shall be
prospective only and therefox:'e‘ the
move taken by the respondents :Ecr reco=

-

contde



O.hAe 104 &£ 2004

E:,_, \‘f /ﬁ ,0\/-—-@ /_’
Ko 4795&" > NM'L%’
Py Yy a /g_%é, C..—G,)/'Cn
g % Ragpd:

2 .'" L i lm
| . §

p.. Grder Of the TT ibunal ““ T e bm o

! ve:_'y ‘the amount on account of free ration
gsupp]_.ied with effect from 31.1.1995 vide
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THE CENTRAL ADMINISTRATIVE smnun%h,,r,;k eyt o
GUWAHATI BENCH, GUWAHAT deahm Banch
(AN APPLICATICN UNDER SECTION 12 OF TIIE CENTRAL

ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. /0 l/ OF Zid,

Sius Taposwaii Rai

... Appiicant
-Versus-
The Unnion of india & Others
... Respondents

cxurc-B is the photocopy ot lettor No.106/4/°C/Q dated 9
Febmary 1909,

. Annexure-C is the photocopy of interim order dated 19-03-i999
passed by this Hon’ble Tribunal in O.A.No.75 of 1999

Annexure-D is the photocopy of Common Fudgment and Order
dated 4% April 2001 passed in O.A.No. 48 of 1999, O.A.No. 69
of 1999, O.A.No. 74 of 1999, O.A.No. 75 of 1999, O.A No. of
" 1999 and O.A No.77 of 1999 by this Hon'bie Tribunai Annexure-’
B is the photocopy of Judgment Order dated 24 Kebruary 2004

passed by this Hon’ble Tribunal in O.A No.106 of 2003.

-~

Amnexure-E is the photacopy of ietter No.420404/WP/KS/ST-12
(Civ) dated 12 February 2004.

This Originai Appiication is made against the impugned order of
recovery of Fietd Service Concession vide letter No.420404/WP/KS/S1-
12 (Civ) dated 12 Feb2004 issued by the Office of the Respondent No.2.
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The appiicamt is a Deefence Civilian working under the Respondent No.Z
as permanent labour. The applicant had enjoved the field service
concession till February 1999 as the area under which he was working
was a fieid area and from Febmary 1999 the Respondems had stopped
the said concession on the plea that the area was reclassified as modified
field area from January 1995. In the mean time the Respondents has
issuod-a lettor No.106/4/PC/Q datod 9™ February 1999 for recovery and
stoppage of Field Service Concession from the varions unit of Deefence
establishment. It is worth to mention here that at the relevant time when
the recovery letter was issuedihe.appﬁt:am was working in a High
Altitude Area near international border of China. Being aggrieved by the
letter No.106/4/PC/KO. dated 9™ February 1999 issued by the

* Respondents, some of the Diefence Civilian of varions unit had

approached the Hon’ble Central Administrative Tribunal. Guwahati
Bench, Guwahati by filing O.ANo. 48 of 1999, O.ANo. 69 of 1999,
O.A.No.77 of 1999 against the impugned order of recovery of Field
Service Concessions. The Hon’ble Tribunal vide its Interim Order dated
19-03-1999 passed in the above said Originai Appiication stayed the
operation of impugned Order dated 09-02-1999 issued by the
Respondents until further order. The Hon’ble Tribunal finally heard the
above all the Original Application on 4™ April 2001 and passcd a

common judgment by setting acide the imrugned Order dated 09-02-
1999 for _Recovery of Field Service Concession from the Defence
Civilian Empiovee. It is 1o be stated that due 10 Speciai Assignment at
the International Border near China at a High Altitude the applicant
could not approached the Hon’ble Tribunal, Guwahati Bench, Guwahati
against the impugned rocovery lettor dated 9% February 1999 issucd by
No.420404/WP/KS/ST-12 (Civ) dated 12" February 2004 for recovery
of the Field Service Concession from the Appiicant on the ground that he
was not party in the Oniginal Applications filed by the similarly situated
persons. Hence the applicant had filed this Original Application for

setting aside the impugned letter No.420404/WP/KS/ST-12 (Civ) dated

the Resnondents Now the Respondents have issued a  lefter

12% Kebruary 2004 for recovery of the Field Service Congession from
the Applicant.
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GUWAHATI BENCH, GUWAHATL C.Z i& 4
(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL ‘_G - g‘j |

ADMINISTRATIVE TRIBUNAL ACT 1985)
ORIGINAL APPLICATION NO. (O L’ OF 2004,

Sl
A

BETWEEN

- Shri Tapeswan Rai
P/No. 6403130

Pérmanent Labour
Son of Late Sohan Rai
Office of the Commanding Officer
505 ASC Battalion
Clo99APO
... Apphicant
-AND-
¢ 1. The Union of India represented by the Secretary
* o to the Government of India, Ministry of Defence,

South Block, and New Delhi-1.

2. The Commanding Officer,
505 ASC Battalion
Clo 99 APO

3. The Controller of Defence Accounts (CDA),
Ministry of Defence, Udayan Vihar,
Guwahati-781171. |

...Respondents
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DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This Onginal Application is made against the impugned order

of recovery of Field Nervice Concession vide | lefter

- No.420404/WP/KS/ST-12 (Civ) dated 12 Feb2004 issued by the Office

of the Respondent No.2.
JURISDICTION OF THE TRIBUNAL

The applicant declares that the subject matter of the instant

application 18 within the jurisdiction of the Hon’ble Inibunal.

LIMITATION |

The applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21
of the Administrative Tribunal Act 1985.

FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your humble applicant is a citizen of India and as such he
is entitled to all rights and privileges guaranteed under the Constitution
of India. The ‘apphcant is Defence Civilian Empl;)yee belongs to
Group-D category. He is low paid poor employee serving under the

Commanding Officer 505 ASC Battalion, C/o 99 APO.

42) That your applicant begs fo state that the Defence Civilians
serving under field area are c-,ﬂﬁtled for field service concession as per
details given in Appendix “C” to the Ministry of Defence O.M. No. AO
2584/AG/PS-3 (a)/97-S/D (Pay/Service) dated 25-01-1964.

Annexure-A is the photocopy of such letters dated 25-01-1964.



4.3)  That your applicant begs to state that the applicant had enjoyed
the field service concession tif! February 1999 and from February 1999
the said concession was stopped by the Respondents on the plea that
the area where applicant is working has been reclassified as modified
field area from January 1995. As such the applicant was denied the
benefit of field service concession. In the mean time the Respbndents
has issued a letter No.106/4/PC/Q dated 9™ February 1999 for recovery
and stoppage of Field Service Concession from the various umit of
Defence establishment. It is worth to mention here that at the relevant
time when the recovery letter was issued the applicant was working in a
High Altitude Area near international border of China. Being aggrieved
by the letter No.106/4/PC/KO dated 9™ February 1999 issued by' the
Respondents, some of the Defence Civilian of various umt had
approéched the Hon’ble Central 'A;imim'stmtive Iribunal, Guwahati
Bench, Guwahati by filing O.A No. 48 of 1999, O.A No. 69 of 1999,
O.ANo. 74 of 1999, O.ANo. 75 of 1999, O.ANo. of 1999 and

- QA No.77 of 1999 against the mmpugned order of recovery of Field

Service Concession dated 9™ February 1999. The Hon’ble Tribunal
vide its Interim Order dated 19-03-1999 passed in the above said
Ongmal Applications stayed the operation of mmpugned Order dated
09-02-1999 issuéd by the Respondents until further order. The Hon’ble
Tribunal finally heard the above all the ()ngmal Application on 4®

. April 2001 and passed a common judgment by setiing aside the

impugned Order dated 09021999 for Recovery of Field Service
Concession from the Defence Civiian Employee. It 1s to be stated that -

due to Special Assignment at the !ntemnational Border near China at a

_High Altitude the applicant could not approached the Hon’ble Tribunal,

Guwahati Bench, Guwahati against the impugned recovery letter dated
Y™ Kebruary 1999 issued by the Respondents.

Annexure-B is the photocopy of letter No.106/4/PC/Q dated 9%
February 1999. | |

Annexure-C is the photocopy of interim order dated 19-03-1999

passed by this Hon ble Inibunal in 0. A No.75 of 1999
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Annexure-D is the photocopy of Common Judgment and Order
dated 4% April 2001 passed in O.A.No. 48 of 1999, O.A No. 69
of 1999, O.A.No. 74 of 1999, O.A.No. 75 of 1999, O.A.No. of
1999 and O.A.No.77 of 1999 by this Hon’ble Tribunal.

44) That your applicant. begs to state that it is seftled law persons
sumtlarly situated to the beneficiaries of a .!udgme;t are to be extended
to other similarly situated persons without approaching any court of
law but surprisingly the instant Respondents vide its letter
No.420404/WP/KS/S1-12 (Civ) dated 12% February 2004 ordered
Reoovery of field service concession from the instant applicant. In the
impugned order dated 12 February 2004 it has been stated by the

Respondents that the applicani was not a party in the cases which was

filed before this Hon’ble Tribunal against the Recovery of field service

COncession.

Annexure-E is the photocopy of Ietter No.420404/WP/KS7ST-
12 (Civ} dated 12% February 2004.
4.5)  That your applicant begs to state that it is unjust to discriminate

among the employees similarly placed in the same department and it is

~ also not proper to insist on every aggrieved employee to approached the

 court when the actions are identical.

GROUNDS FOR RELIEF WIiTH i,EGAL PROVISION:

In view of the humble submissions made and facis and circumstances
explained 1n the foregoing paras, the impugned order 1s arbitrary, mala
fide, discriminatory and badly misconceived on the following amongst

other grounds: -

5.1)  For that, the similarly situated persons who are working under

the same department and m the same office have been granted the

relief’s which has been settled by the Hon’ble Tribunal but the

Respondents are not giving the same reliefs to the instant applicant. As

such the action of the Respondents are bad m law and alsc not



maintainable. Hence the impugned Recovery Order dated 12" February
2004 issued by the Respondents to be set aside and quashed. '

52) For that, being a model employer the Respondents cannot deny
~ the same benefits to the instant applicant which have been granted to
the other similarly persons. As such the Respondents should extend this
. benefit fo the instant applicant without approaching this Hon'ble

‘I'mbunal.

' 53) For that, the matter has already been setiled by the Hon'bie
Central Administrative Iribunal, Guwahati Bench, Guwahatt in similar

Cases as such the Respondents cannot deny the same to the applicants.

5.4) For that the Respondents have violated the Article 14,16 & 21

of the Fundamental rights guaranteed under the Constitution of Inda.

5.5) For that, the action of the respondents is arbitrary, mala-fide and

discriminatory with an 1ll motive. ‘

5.6) For that, in any view of the matter the action of the matter the
, action of the Respondents are not sustainable in the eye of law as well

as fact.

The applicant craves leave of this Hon’ble Trbunal
advance further grounds the time of hearing of this mstant

application.

6) DETAILS OF REMEDIES EXHAUSTED:
That there is no other alternative and efficacious and remedy
available to the applicant except the mvoking the jurisdiction of

this Hon’ble Tribunal under Secﬁon 19 of the Administrative
Tribunal Act, 1985.

7 MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

A" :



A e

8)

9

10)

6

" “That ‘the applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject matter
of the instant application before any other court, authority, nor
any such application, writ petition of suit is pending before any

of them.
RELIEF SOUGHT FOR:

~ Under the facts and circumstances stated
above the applicant most respectfully prayed that
Your Lordship may be pleased to admit this
applicatioﬁ, call for the records. of the case, issue
notices to the Respondents as to why the relief
and relieves sought for the applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents fo give the

following_ relieves.

8.1) That the Hon'ble Tribunal may be pleased set aside and

o quashed the Impugned Order No.420404/WP/KS/81=12(Crv) dated 12

February 2004 issued by the Respondents.

8.2) To Pass any other relief or relieves to which the applicant may

be entitled and as may be deem §it and proper by the Hon’ble Iribunal.

8.3) To pay the cost of the application.

INTERIM ORDER PRAYED FOR:

9.1) The Hon'ble may be pleased to stay the Impugned Order
No.420404/WP/K S/S1=12(Civ) dated 12% February 2004 issued by the
Respondents and also direct the Respondents not to make any recovery
from the applicant.

~ Application is filed through Advocate.
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VERIFICAT]ON

L' Shri Tapeswari Rai, P/No. 6403130, Permanent Labour, Son of
Late Sohan Rai, Office of the Commanding Officer, 505 ASC Battalion,
Clo 99 APO do hereby solemmly venfy that the statements made in
paragraph 1nos. . . are true to

my knowledge, those made in paragraph nos.

are being matters of records are true to my information derived there from

whichIbelievetobemleandthosemadeinparagmphSateuuetomy

3

legal advice and rests are my humble submissions before this Hon’ble

Tribunal. I have not suppressed any material facts.

) - -
And I sign this Verification on this the  day of X% /b 2004
at Guwahati ' ' |

N

'\
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Appendix '€ Lo Government off I L
Ministry of Defence letter No, N/Q2504/NG/
ps 3 (a)/971=6/D (Pay/Sexvices) QL. 25/1/64.

CONC!Z.’JSIOIJS ADMISSIBLE TO CIVILIANS PALD FROM DEFENCE -
SERVICES ESTIMATLS INCLUDING CIVILIANG EMPLOYEES in s /20! ”

COMBATAITS AND OCs (E) (BOIL_POSTED AND LOCALLY
RECRULTED) o - T

_.... .-‘g. .

1 ‘5 ’ . o . .
iE) Free rations as scale applicable to-combatant:s’

s of the Army of Air Foxce, as the case may be,
peo0 and Fuel. :

vﬂ(b)f Free cented/bashe accommodation and conunee Lod

service to the extent feasible.

entlal ‘scale of .
hrmy personel 1if the crps commander/A0C in :
C Alr Force Command considers the issue of C o \
such clothing essential for opertional -

reasons . ~ '

~

(df! Free remittance of ﬁamily allotments : ’ L

(e¢). Free medical treatment and hospital treatment,

(£)  Wound/injury or family pension or gratulty ‘
under Chapter XXXVIIT CSR or AL/ST/57/NET 20/50
as the case may be, or compensation under the
worker's coupensation Act where applicable.

"\(g) 2 postage free forces lettrrs per'individunl

perewzak.
(h) Remittance within India 1 its of money ordens
and Indian Orders free of Comnission upto the

i
{
!
1
m imum value of Rs. 30/- per month per ]
individual. . }

Retentinn of. family accomodation allotted
by Government at the old duty station on payment of
normal rent. If the accommodation retained is

i
required to be allotted to another entit’ed \ 

personcl for exigences of service, the families
may be shifted to .alternative accommodation ‘ \
whether appropriate or inferior to thesstatus .
of the individual coneerned. : :

i i . 9 (‘,— . ~
; . . L ( . 4

s

N
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_Dearness allowance will continue to be

admissible in full.

The concessioﬁ in (1) above 1is applicable

only in respect of accomnodation held by
the tinistry of Defeunce. Separate onders
will follow 1in respect to accommodation

belonging to the Ministry of vt &R,

The concessions in this annex. are also

applicable to DAP vide C.G.D.A No.21013(1)/
66-An-C/22. Orders are also applicable
to Industrial employees (4in of Defence
letter NO.A/11452/059.4(CLV)(d)/F-47/S/D

(Cciv.1I)/07 8-12-65)~- P184.A
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31 Jan 98, T —ou
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Wef 31 Jan 99,
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. Appticant ’/(”‘ VY oA > b
Applicant(s) U -/ ' o Pl o . :
- ' . t -
1.! ot ‘ ¢) ) : .'
I j MM . : ‘
! Respondent(s) REPUTN, / A~C) A A \ Co
‘ |

. . ' l: ) l'b ' -
). /‘f ‘ | SR
il Advocate for Apphcunt(s) // / /)// . 3

1 Advyocate for Respondent(s) ( /'/ \,r.(' ‘
. vt
3
"i ! 1
v )
1
|
|
}
‘ ‘ Nolc:, althe Registry Duate Order of the Tribunal
: "' ; :/?’ av r"n*T."\
I R \1;\0\\ ' 19.3.99 Present t Hon'ble Mr. Justice D.M.Rarunh,:
o <L e
\ 5/ : :«\-;l\ Vice-Chairman,
Wt ' ‘ \
‘ I‘.\I ?" 'A . o [}
»‘\ K .. N Issue notice as to why the applica-
. . XS ‘
b f\*‘\“,_ , /.:4 tion shall not be admitted.
b q\“\ -2\ ‘~:‘- .
'v.‘,'\ (ﬁirﬁ{\\c\'\‘ - Heard Mr. A, Nred, learmed cminsnl
'. - appearing  on hohalf  of  the Aol imante
_ _ on  the intermml  praver.  Teann  paties one
: '“k ~ . “ to why the interim pziync ghall net B
N . :
{ \\ granted as prayed for.
5& \ Lertitic. ., S Meamile  the  oparation  af  the
] . ‘l Y . : P N “
lg‘: \ ! : . Mnaare-5S omder dated 00,,02,09 (s stavey
' v \,) e until further orders.
K r ‘! - ‘
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- . CENTRAL ADMTSTIETRATIVE TRIBUNAL, GUIAHATI NENCH.

Date cf Crder : This the 4th Day of April,2001.

~

The Hon'hle Mr Jﬁstice D.N.Chowdhury,Vice-Chalrman.

«

‘The HOngble~wr“R.K.Sharma. Administrative Meumber.

O.A. NO. 48 of 1999.

Shri Rama Bhadram and 364 others _'.:. w . Applicants L

) .= Versus -
Lthﬁnion of India & Ors. ' . « .Respondents.
| 0.A. No. 69 of 1999.
shri pulin Chandra Nath & 43 others. . .o Aéplicants.
- Versus - |
union of India & Ors. . « .Respondents
& O.A. No. 74 of 1999. :
shri Kishori Rai and 13 others '« « . Applicants
- Versus - .
Union. of India & Ors. e « « « Respondents.

':’,x."xo.Ao NO . 75 Ofl999o. ey F1ol

.

© Shri pranab Ranjan Das and 10 otherxs. . . Applicants.

, ~ Versus - - .

Union ‘6f India & Ors. ‘7 .« o ReSpEﬁdents.
[ ]

‘O.A. No. 76 of 1999.
r{’anu Ram Nath and 105 others. . . . Applicants

l . (ST
~ Versus = o

ion ©f°India & Ors. . . Réspordents.
O.A. No. 77 of 1998.
Shri Ajit . and 41 ot} s . Applicants.
: e '

" - Jersus -

. .on'of India & Ors. = = F . . . Respondents.

s,

@r%PA,ghmed, advocate for all the applicants,
i 92X 24 . . o 1,‘_),_:

shri B.C.pathak, Addl.C.G.5.C for tue respondents

T P /R/b\ \ R . EI A P
. A _ connd.. 2
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CHOWDHURY J.(V.C)

The iscue involved in all these tases siwce are of
similar nature. All these applications were accordingly

taken up tcgether for consideration.

2. The key issue raised in these applications pertains
to the .entitlement of thése applicants to get the Field
Service Concession in terms of Office Memorandum No.A 02584/
AG/ps-3(a)/97-5/D(Pay Service) dated 25.1.1964. According

tc the applicants since the autpority consicering all the
aspects of the matter granted Field Service éoncession and
they are enjoyiny thae same for decades “oyether there cannoc
be any reason »>n the part oOf respondencs for denyirg

the aforesaid concession. Th .2licant alsc «scalled e
communication Hssued by the respondents yhereby the respon-
dents'sought to stop and recover the Field Service Concession:

from the applicants.

3. e have heard the lear »d ccunsel for the parties
at length. We have also consi 2d the respective -‘eadings
incluging the written stater >t. the respondent From
the facts enumern*~d it thus : =zar that by memcrandum

dated 25.1.1964 provisions wer. made for certain concessions
to the civiliané. Details of which were indicated in the
letter No. A/02584/aC/p:83(a)/97~- S/D (Pay Service) dated
25.1.1964. The Government of India by its letter dated

2.3.68 modified the Field Service Concession in the following

manner

"(1) The rates of Special Compensatory Allow-
ances were revised w.e.f. 01.03.68.

(ii) Fileld Service concesticns ceased to be
admissible in the stations of Srinagar
Jammu, Udhampur, Dar jeeling w.e.f. 01.03.
69. and Siliguri and Bagdogra w.e.f.
01.03.69.

(iii) Consequent upon the withdrawal cf the
Field Service Ccncessicn in the above

w\ \ .
‘ \y k;y contdl..B
\?Qgr o :
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stations, some other concessjion, were
sanctioned tc the service personnel
as provided in Appendix 'A*' and for
Defence civilians as in Appendix ‘'p*
.1n the said letter dated 02.03.68.

The non monetary Field Service Con-
P clession in other stations were conti-
nued as provided !n Annexure 'O' of the
) B letter dated 25.01.64 for the Defence
s civilians.*.

As a result of the implementation of the Pay Commission
recommendations there was further modification and the
Fieldﬁareas and Modified Field Areas were re-classified.

By letter dated 13.1.94 it was indicated that the concessions
to-be admissible to Defence civilians'serving in the newly
defined Fleld areas was to be notified separately. The
Government of India in January 1995 provided the sanction |
and modified the non-monetary:concessions which was made
effective from 2.4.1993. According to the communication

dated 31.1.1995 the following concessions/allowances were

extended to the Defence civilians.

"Defence civilian employees serving in the
newly defined Field Areas will continue
to be extended. the concessions enumerated
in Annexure-~C to the Govt. letter No..

o 02584/AG/pP83/(a)/97-S/D(pPay/Services)
dated 25.1.64 Defence civilian employees
serving in the newly defined Modified Field
Areas will continue to be extended the
concessions enumerated in Appendix 'B' to
Govt. letter No.A/25761/AG/P83/(b)/146-5/
2/D(Pay/Services) dated 02.03.68.

In addition to above, .the defence civi-
lian employees serving in the newly defined
Fileld Areas and Modified Field Areas will
be entitled to payment of Special.Compen-
satory (Remote Locality) Allowance and
other allowances as admissible to Defence
civilians as per the existing instructions
issued by this Ministry from time to.time.

]

The Government of India by communication dated 17.04.1995
made further modification/substitution in the following

way 3

-

*The Defence Civilian employees ‘serving

_ in the newly defined modified Fiedd
l/'\/‘J " L/) \ .
E%NV ;ﬁ; contd..4
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Arcas will continue to be entitled to’
Special Compensatory (Remote Locality)

, Allowance and other allowances as

D admissible to Defence civilians,. as .
hithertofore, under existing instruc-"
tions issued by this Ministry from’ time
to time. However, in respect of Defence

- civilian employees in the newly defined

. Field Areas, Special Compensatory (Remote

Locality) Allowance and other allowances

are not concurrently admissible alongwith

Field Sservice COnCGSSlOnS.

There was further modification by Government letter dated

12.9.95 deleting:theipara 2 of the order dated 31.01.95

¢

substituted the following.

"These orders will come into force we.e.f.
the date of issue of this letter namely,
w.eofs, 01.01.95. In otherwords no reco-

very will be made on acgount of conce-
ssions like free ration/free single
accommodation etc. already availed of
by Defence civilians as part of Fleld
service Concessions from 01.04.93 to
30.01.95. Stmilarly no payment on account
of SDA/SCA/SCA(RL) will also be made
from 01 .04.93 to 10.01.95.

L]

oposal was finally examined by the reSpondents

‘uthority and decided that 'no ‘monetary coacessions/allowances

copld be granted to the Defence Civxlians. It was also

made clear that concessions for the Defence c1v1lians

working in the Field Areas and Modifled Field Areas shall
remain erended as proviéed in the order dated 31.01.1995

and 17.04.1995'with corrigendum dated 12.9.95. The applicants
are in modified Field Areas and therefcre they ere not
encitled for any non monetary Field Service Concession. We
however, find that it will De ‘harsh and oppresive ‘to the
appliCants if such recoveries are made on the strength of
the communication dated 9. 2.99 The authority finally
decided to recover the said amount only in February 1999

anc therefore the aforesaid'move shall be prospective only

\2}/"“v anc refore the move taken by the respcndents for recovery

%’”\ )vf | .
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the amount on account of free raticn suppljed.with effecct

from 31.1.1995 vide order dated 9.2.99 is held tc be

unsustainable and same is accordingly set aside.

In the light of the abcove, the application stands

disposed of. There shall, however, be no order as Lo .osts .

!

sd/ VICE CHAIRMAN

Sd/ MEMBER (Adm)

Bestifiee te e (rue Cep

s wrfaf

Tzt
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- T BY HAT
, 303 ASC Baualion

C/0 99 AP

. "‘4),(\'».\*9 RS ST-120Civy

{2 #eh 2004
Niijd (%13!‘ P ab
Tapeswant Rai

Vb Falalpur ‘

- ro oL . Talaipur (M fohusidin \‘\U‘ws)P- T e s -
PSS Sahapus N\
ot Samastipur (Biharj
UNALUTHORISED i’~\'1 MENT OF FIFLD SERVICH
CONCESSION 10 D}:“(.IVILL'\NS
1 T i3 indmared thar due 1o withdrawal of tield Senvice Concession by the Uow of
lndia, Min of Def vids fetter Ne BT 2CHAGPSHuy T30 YD(Pay/Service) di 17 Apr 1995 e
Pavment of same wel 31 Jun 95 1) 35 ) Sep 98 has become unauthorised and heace ireated ag
SNI2S3 payment,
2 On sertiny of docoments it has }mm s2en that you are nor coversd by Ceniral
Admindstraive Tribunal, Guwakati and hence i has b ween ordered by CDA Guwahat wide
therr fetier No FATD 1S AF AT ol-XXXT dated 02 Dec 2003 o effect recoveries Acanst
vou fphote co v attachied). .
iy iz of the above ¥oraes asaried that the recoveries will b L iy oS- 1
huturd pay bill
H r . ¥y ¥ . Ll
<. hu\*».»w Youare atforded a thue of 30 davs Cihdg enier (o
Dres *h?“\ 0T case i any fo this vifice,
R S el e, ol *
LS ,;,.;;. ey :f{»’,.
; Clom 10 - *
A Ad (d Jﬁrc,é*n of Sups & Tpt (ST-12(Ch ;- ior infb please
. 7, )
é { 31"‘-!.:*1!.x~1"- eneral Reandh
Aoy Head HATARTS TSN i
THG PO Now Dok — oozl '
I "
- SO e Command Sty - ormbo plewse - —
r Nelam - )
HQ 3 3m Div ) - wer e vt your felter No 3307 Al
OO 9% APG ; At 19 Deg 2003,
CDA Goov el - 1. Heler e your fetter No Faq _
. Guawahay 11 1.5 M se Vol \m d 23 Ot 2503 anc
s FAM IS MEAL Vol-XNNT di 62 Dee 2003,

R T ou are r:uz)‘-tltd I ascertain the amount 1o be
f2cesered 3zainst the ahove I wbour since i i nng
. z)\‘t;‘f::\] v O, T

<
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ENTRAL ADMINISTRAT IVE TRIBUNAS%
GUWAHATI BENCH: ¢GUWAHATI :§

§§~:§§§éi-
In the matter of :- § :
0.A, No,104 of 2004

Tapeswari Rai " eee Applicant
-\Jersus=-
Union of India & Ors,

es .. Respondant

[

Addl

WRITTEN STATEMENT FOR AND ON BEHALF OF
RESPONDENTS NOS. 1 and 2.

I, Lt Col K. Bahuguna, Second-in-Commend, 505 ASC
Battalion, C/0 99 AP0, do hereby sdlemnly affirm and say as
follous s~

~—

1. That I am the Second-in-Commend, 505 ASC Battalion,

C/0 99 APO and as such fully acquainted with the facts and
circumstances of the case, I have gone through a copy of the
application and have understood the contents thereof, Save and
except Whatever is specifically admitted in this written
statement the othar contentions and statement may be deemed to
have been denied, I am authorised to file the writtsn statemant
on behalf of all the reéspondents,

2. That with regard to the statements made in paragraph 1
of the application, the respondents beg to state that the letter
No.420404/uWP/KS/ST-12(Civ) dated 12th Feb/2004 was issued to the
applicant on instruction received from CDA Guwahati vide their S
letter No.FA/II/15/MFAI/Vol-XXXII dated 02nd Dec 2003 and HQ

S Mountain Division vide their lstter No.3307/A1, dtd.19th Dec,

2003 ( ANNEXURE-T).

3. That the respondents have no comments to the statements
made in paragraph 2 and 3 of the application.

4, That with regard to the statements made in paragraph 4.1

of the application, the respondents beg to state that the applicant
is employed with 505 ASC Battalion in capacity of industrial labour.
His pay scale is Rs.2610-50—3150-65-3540. (ANNEXHRE-II).

/
Contd..p/2-

he S
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5. That with regard to the statements made in paragraph 4.2

of the application, the respondents beg to state that the
individuals serving in field area are only authorized concession

as per Ministry of Defence lstter No.A/02584/ac/PS-3(a)/97-5/D
(Pay/services), dated 25th Jan 1964 where as the applicant is
serving in a modified field area whers these concessions are

not applicable vide Ministry of Defence lstter No.37269/AG/PS=3(a)/
90/p(Pay/Services) dtd.13th Jan 1994 (“Annexure-III) and

appendix 'B' to Ministry of Defence letter No.A/25761/AG/P8.-3{b)/
146=5/2/0(Pay & services) dated 02nd March 1968 (ANNEXURE=IV)-

6. That with regard to the statements made in paragraph 4.3
of the application, the respondents beg to state that the area
where the applicant is serving has been classified as modified
field area vide Ministry of Defence lstber No,37269/AG/PS=3(a)/
90/DYPay/Services) dtd.13th Jan 1994, Subsequently CDA Guwahati
vide their letter No.FA/II/15/MFAI/Vol=-XxXXII dated 02 Dec 2003
and HQ 5 Mountain Division vide their lettdr No.3307/A1 dtd.
19th Dec 2003 instructed this unit to sffect recoveries against
the individuals who were not covered by the Hon'Ble Tribunal
order dated 04 April 2001, On & scrutiny of our documents it was
found that the applicant was not included in the initial Order
passed by the Hon'ble Tribunal,Guuahati. It only included

Shri Kishori Rai and thirteen others, The fact was alsc confirmed
by the applicant to which he had answered in affirmative that

he was not party in Shri Kishori Rai and thirteen othsrs.

The statement that the applicant at the instance of
issuance of letter No.106/4/Pc/Q dated 09 Feb 1999 was working
in high altitude area nsar internationral border of China is
incorrect. His pay bill for the month of Mar 1999 is attached
as Annexurs-\! as proof of his presence with Battalion Head -
quarters at Dahung.

At the time of issue of Station Headquarters, Tenga letter
No.106/4/PC/Q dtd.09 Bebruary 1999 for recovery and stoppage of
field service concession, the applicant was very much pressnt
with Battalion Headquarters and he was not on a special
assignment at internatiomal border near China at a high altitude.

7. - That with regard to the statements made in parahraph 4,4
s 4.5 and 5 of the application, the raspondents beq to state

that letter No.420404/WP/KS/ST=12 (Civ) dtd. 12 Feb,2004 was
issued to the applicant on instruction received from CDA Guuwahati
vide their letter No.FR/II/15/MFAI/Vol-XXXII dated 02 Dec 2003
and HQ S Mountain Division vide their lettsr MNo.3307/R1 dated
19th Dec 2003 (Annexure-I) since the applicant was not a party to

Contd, .p/3~
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0.A. 74/1999 which states Shri Kishori Rai and thirteen others,

On interviswing the applicant and Shri Kishori Rai, it was
confirmed that the applicant was not a party to 0.A, 74/1999,

8. That the raspondents have no comments to the statements
made in paragraph 6 and 7 of the application,

g. That with regard to the statements made in paragraph 8

of the application, the respondents beg to state that the applicab
was serving in high altitude area, nsar international border of
China. Applicant did not deem fit to be party to 0.R.74/1999, -
pction for recoveries was instituted vide CDA Guuwahati letter
No.FA/I1/15/MFAT/ Vol~XXXII dtd.2nd Dec 2003,

10. That with regard to the statemants made in paragraph 9 of
the application, the respondents bag to state that action for
recoveries has been instituted as per order of Headquarters 5
Mountain Division letter No.3307/A1 dtd.19 Dec 2003 and CDA
Guwahati letter No.FA/I1/15/MFAI/Vél=-XXXII dtd,02 Dec 2003 am
hence the stay order should bs vacated,

1. That the applicant is not entitled to any relief sought
for in the application and the same is liable to bes dismissed

with costs,

I, Lt Col. K. Bahuguna, presently working as Second-in-
Commend, 505 ASC Battalion, C/0 95 APQ, being duly authorised and
competent to sign this verification de hereby solemnly affirm and
state that the statements made in paragraephe
of the application are true to my knouwledge and belief, thotse made
in paragraphs being matter of record are true to my
information derdved there from and those made in the rest are ,Zi
humble submission before the Hon'ble Tribunal., T have not l
suppressed any material facts,

And I sign this verification on/this\the & th day

of‘% 2004 e )

')

cnent

-000=-
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E mail : cda-guw@hub.nic.in

Tele : 0361 - 2642367 (0)

. 0361 - 2642352 {R)
Mf fax : 0361 - 2640204 ()

7~ T .
ORIl TN ECEE?
e fagr, araf, gat - 77

CONTROLLER OF DLFCNCE ACCOUNTS
UDAYAN VIIAR, NARANOY

by ~ : ' GUWAIIATI - 711171
&Mt e ,
- / .FA/II/lS/PIFAI/vol—chII

S ' . Dte 1#12/03.
This is rojarding rogularisation of ovorpaid amounf:of
oRdeld servico concession by GE 859 EWS and other units & Tenga
| """"_"'"Garrission. In this connsttion your attention is invited to
o f:f_‘;m;& confergnce held on 11/04/03 at HQrs .« EC Kolkata wherein
:Lt was docided that your HQrs will take following course:of action
. for carly £inalisation OL tho @7 issuo.

LOT HANKHUMA
B 5 yomouaa )

a) Tho CoI which was nlrcndy undorway to bo tinalised cx

'poditi.ou's;ly. In this conmction kindly rofor to this oftice
. letter 00 oFA/ITI/MISC/vOl=XIII dte. 23/10/03 addressed to the!
@pr. 505 ASC BN and copy cndorsed.to youe
bj An appoal was to ba made_to tha High Gourt to contest
the stay imrgscd by CAT on recovorias to be made from the cmp-
(ﬁ‘ gﬂ o 1oyees who wore ovorpaidy |
i}' ' c) 710 cffect rocoveriag f£rom those individuals who arc

: not coverced by CAT order of stay on raecovaricse.
v

L X, would bo gtabofula if - the above MFAI item is examined

. very carefuny and coni irm whether the directives issued by the
HQrs EC Kolkata has bcen complied with and if so0 full detalls
" thercof may kindly bo intimated forx our further necessary action

plcase
with /V@WV' N gsdga,.is
7
Maj Gon.Deepak xapoo‘t, VSM Yours

HOrs 4 corps o ‘ \ /
c/o .99 AFO , .
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1. I, No Ran#hﬁnd Name ‘ :
L i
S ' - ' 'iz . ‘ ‘ ' '
@2, Datas of appointment : o 1
;63{ Date of completion of 12 yrs service 1
#4. Date of completion of 24 yrs service 6

'ﬁﬁw‘lbate of promotion, it promoted witrh in
‘ 12 Yra service :

- @6, Date ot promotian, if promoted with in

24 Yra Bervice

@7, Present scale of pay | :

@8. Present pay as on G9-88-99 - '

_69. 8cale of pay (Firs% Upgradation) 8

'ié; Present~pay after granﬁing fir%t 8
Upgradation

1%, vacalp of pay (Second Upgradation) 3

12. Pay after granting second upgradation '

‘ lﬁa' Date of next increment : s
14. fAnte dated - - B :
135. Daily Order Part Il No & date 5

Viéu Certifiod that sall br@motimﬁ PO PG

6483139 Pat/Lab
Shri 3ghi-hgr1 Rai
31 peclT358

30 Dec Y9G

2350582 668-60-3200
3208 />
2616~ LB=ETEB~ 653840
3388

-

o1 alo 5500

3345,

ag pev the scheme (Condition No.&)payeixedef 0.5, mﬂV

have been fulfiliedefor upgsmdatiom@m gwr ‘ ,P»y 83&(—.4..... x..u?“n

under the scheme oo

5&7»~*Recommendgtiun of the Officer

55T 2

. ,\' l [
L L, A !Lt .
8tation ¢ C/0 99 APD Personnel r (Offr for
A Commandent
Dated s ,M('F-eb' 2001 “HQ *C Coy (Snp)

505 ASG BN

| W :

¥ CiG 98 . ”'




and are not

AWNVEXVURE-TTT

‘_.- .
B .é._ .
RESTRICTED
_.m-—.——
No., 37269/AC/PS 3(aHQOIDlP2vl< ices)
Covernment of India .
Milstrv of Defenca ‘
New ng!h!-nn 011
Dated the 13t JEhUEFY 139y Lo
To :
The Chisf of 1ng Army Staff
Sub ; Fiety Service Concessions to Army Personnel -
: imalementation of ihe recammendation of the 4th Central
Pey Commission.
( .
Sip Tt -
i,

i am directed to say tHat the Lth Central Pav Comm 7 in Pars
28.95 of. their Report, had o that the axiz4} s*’-lf%catién
of areas for the orant of Fidi <C~nc sslons sag. cessions
admissible In Fleld Areas 1n 3 ssingl siouid be reviewed
by the Government, The :-'tre"r S Fvice Concessions nas since
 been reviewed. | am "!."::::,L s Conv ithe sanction of the President to
Implementation of the followlnd declstss in this regardd in so far
as the offlcarg and personne! lhalsy gificer ranik of Army \mcsuoinq Army’
Postal Service) are concs .

2.1 - Classlficatian c-f".ﬁ.‘:“s-asi: Al present, Fieid. Areas are classified
into  three tvoesz, nem&y, Fuil Field, HWModified Fieid ang Imp roved
Medifled Clatd Argps, . The afeas ia H\.n rieid Service Concessions are
edmlesible  kazve Gezen re<defined., Hereafler, Fieid Areas will be
ct ffied as Field Areas and Modified Fieid Areas only,

2.2 'Fr” e-requisites for ciassfifying an area as Field Area and Modified
Fieid Area wiii be as foilowsj:~ - #

k—neld Area : Fleld Areal i

—_—— _NTea ,

the borders for operation

hostllities and assoclathd

areas are located for lreasans

living in Cahtanmen

>
Mndiflor*l Fleld Arca : Mgdifios Fieid Area is" an area where troops
are deplaoved !*: suzasrl of Combat echeions/troons in an
‘ ooerationz!  supoort role. uegr‘ee of operationai readiness is
stightly  tower thas  (that  in Fieid  Area, though  sustained
survelllance countinues,
2.2 The ;}etaiis of newiy d¢fined Field Areas and Modifled Flpld Areas
@7z contasined in Appendices A

& B arespectively,

PAA O,J

nd
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SRk 4
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.4 Alteration, the r-qeiolModIf{ed Fleld  Areas o1 Le
notiried bv thn Gove : 'nma thom time -to timae,
l
2.5 Areas c!ass!f%: d Areas and Modif fed  Fleld Areas wili be
reviewed g¥eEry hs ‘ Thefrev!ew Brecess  wiii -Commence one
Year In aduznes of tion of Rhrea years,
i ) .
K Concessions - Allowdnce Personnei Serving  in Fleld
T Ty ar—y— ¢ . 0 o «
Areas 253 MO T ieu g, Areas will e eligibie to the grant of
Cc-'n;:sr;s:aicry Fieid  Area Allowanﬁpl‘ snd Céﬁpasiry Mod if |ed Area
A!!-:-r.-ar,e'e)&“-:-spectiveiy , .
2.2 ThH the ailowanges ar

|
:,’ Siven Gleow ;-
- : ‘ {
;
Si No, Rank Rate of ¢umcensatory Rate of -
T - Flelg ﬁ.rf:a Ailowance Compensat-:-r'-,"
, Mediflad E1q1a
. . e L i Arez Altswance
:, V i ) o ‘, M . ] .
S S : | :
in'Rs. nm in Rs. pm
LT LUCe & dbove L 975 375
7. Li Coj 13 & Major gog 356
£ Capiain 2820 325 -
b, 2 Ltii.t 780 300
S, iC3s mciuqu Honv g50 225
CL vommissioned Offfcers .
<, .Havtld@r 455 175
7., Sep /Nk includ Ing 375 150
-erstwhile NC(g)
}
3.3.1 The conditione §OVerming the grant of Comnessatar‘y Fleld Area
Allowance and ModTTed Fieig Area Aliowance in the sasa of sfficers wiii
"be as foliowe 1= o 4
Sty  of Compensatary”  Fiatg Ares  Aliowance  ang
¥ _Modified Fieid Area Allowanra will Commence froin the date
7 officer arrives *in Fiaid Areal/Modified Fieid Area on being
Unit/Formation Field Arga tubiect o ihe rouow]nq excontiang
. cxceotlons : An offlrm' whe s shsent from a Fleld "Arna /Mo odliflad
.F;:ic; Area in any ONe or mors of i, i’cuowan circumstances shall bg
eiigibie for Comnnnu*""‘; Fleld  Ares Aiiowance/ComnPnca'n ry  Modifleg
Fieid Area allowance . '

Conid.,..3

i
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| SoallE) For amaximym oer[od of 115 days .- i : :
HEiws T {a) When olaced on the’s!ck,',!ist»“rqvio'ed that, immediately
: on the. expiry of the derled on the Bick iist, he retums te
H ' _ .an area at whlch the allowsnce is aumnssibie-
'j‘, bl " }: o o B N .
y ' B e .(b) : When on Casya!l . "qjas{e, .
» : (e} White 7 transit) from . one F‘ieid.Area/Mod!’f!ed-.AF!e%d
; S Area to angtha er; - S ST T
' (1) iFer- 4 TEXIMUM: period| of 3 months t= While on temporary
— auty~sub,‘ect o the ’uif bment of the followl ng .condltiong.... . . .
S e (@) - The officer conthlues to be :berme. gn the .nrengm of
: “oooutheUniti F ormation fn the Fleld Area/M odifled Fileld. Area:
ST {B) - The offucer in the nrd!n"y Ccourse reiurus \o duty to a-
b L e Field - Area/Mod ifed Fleld Area (not

iecessarily the one from
n terminatign o.’ th

TR which he went}) o atien the temporary duty

: ompensateory Fieid Area , AllowancelCom
T Medified Fio rea Aifowance will not b admics
Posts  elsewhere whdo  proc
to a Fleid . Area/Modifled Fleid A
oty Fieid Area Ailow
AN wiil not be admissible

bt
s X

ance/CompensatOrv Mod if1
m the . fo“owfnn clraym:

When an officer | is absent:from the Fleld, Args;
"~ Area on  Annuai Leave or Sle Leave or any other
Casuai Leave: . ‘ 4

o ) '

v :

Toie

g : :_,«'*.."'iii‘) “When: an officer from a P
1 “o wsofficiate: In. g vacanéy | c‘ !
' : permanent incumbent, contlnges
R A A(lowance/Comoenufnry M

exceptions mentioned a4

ace Ares |se,spec1ally apoointed to
tnan 5 months duration, |f ‘the
‘the Compensatory Fleld Area

ted Fi eid - Aren AHowance under the -

NOTE ‘s

——————

(b ]

3
I ..
3

3

e

c-‘r'y; Fieid Area AHowance/Comoensatnw iy
&

Atiowance wiil not. be admlssiblg In ad;j
on  Aliowance Forelqn

¢
£
>
“t
m

!.:
1
i
h
i

i I
itowance for seérving ex-Indla, :
. é i .
itions for the drawal of Compens
ditied Fieid Area Allowance in
wiil be the same as glven in P

ry s letter No, A/OZSBqu_‘.!PS 2
64, as amended . '
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'n Rs, sm | i In Rs. om
' )
Lt Col g above 500 . 65¢
o Major g (4 Cal (rss, 350

L sas
| SN fc?pl,ta‘":.’_ o 250 - - s
. W, ___"’12“'!_9::/ ¢ S K o
. S.. ° ..
.
-
-

b
5
a=.
(4]
i

T AT
oY iNaik incliding BT TR o 15¢
Siwhiie NC(E) o

mate Ailowance will

' _ be adr‘nissibie n
Fieig Area AHowa’nce and 5

. “iimaie Aliowance s glven
No', F.69/3!75!D(P"“’

1 Conditiong governing - the grant Hig
Aititude/Uncengen!a! cH ' ven dn this Ministry's lettar
: “TiServices) . dateq 28.2.7¢, mend ed
to be annlleahia : -

2.7 as dmended, i continue
"6,""S!aché‘» Aliowance ® Personnel Serving ip Siachen Glaciag area wili
ba eliglETe 0 the qrant of Slachen AEiowance at the folvlowmg enhanceg
rates .. o -
‘ (aj uff!cers Rs. 1299 Bm
: ey 3C0s/0Rs Re.! gpg om
8.2 sSiachen Aliowancgs will . adMmissipie in addition 4o Comoensator
“Fléig Area Allowances but nge with High Altltude!tl.ccn-geni“i Ciimate
M‘cwance. - Other condition. govemning grant of Staches r‘siiow_ance' ‘as
,coniained-.‘fnathis M!n!str‘,—"s ietter No .| 1(2)/91/9(?3)’,’5ervices}~ dated
Gi May 391 wilj Continye ¢4 be 8ppiicable.| -
A . i i _ :
Cohsequen'tle! ffects ¢ Ofﬂcers'/JCOs/ORs whe have Deen allowed 4,
' dClomimodat 3t the I3¢¢ {‘:‘J Siation as- op the date ¢
d who o¢n Iseue ':j these orders wify Cease 15
29t iretain Such accommod et d.
. abcommodatiar it

I such time ag .
duty “station

3 nazy T2 ’ -"“SS t ;

is made"avallable', A tema‘nve!y, thelr familiae May pe
allowed o ‘move to 3 selected olace of residencelhome at Ccvemment
eXpensg; 1f they so Choose, In 3CCordsnce with existing lnst_ruct!o.s.
7.2 Parscnne'i of Format!ons/(lm:s, who yijj not be eligihla s the 9.gnt
of F!e?o"Ser‘vice Concessmns, SShsequent upon the Form.at!em’-b’m’t bein
outside the newiy defined concessiong: 3rpas wijyy be govern ed by normai
condtlons dppiicable In Peace grasg for ajj Purposes,

ther Concessionsg
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2. Concessions on AftacHement : )

I

' I
{aj indiv iduais;’&egachmems from Formation/Unlts not covered by
+ these orders bDul who are sttached for operstiona! purposes o
Formations or Unit slc}rawing ihe Fieid Service Concessions will, If
N ihe attachmeni is jor jess than two weeks, be entitied o the
concessions at present admissibie under Para & of Annexure A 10
this Ministry's letter No., Aj0z58u/iAGiFS. 3{ajisi-5/DiPayiServices]

... dated 25.,1.64 as amlended.
{b) if the attachinent Is :.for two weeks or more, the aliowance|
i.e. Compensatory Hield Area Allowance/Compensatory Modified Fteid

Area Aliowance un({ier thése —orders as -also the concessions as|
applicable as operl orders referred to in

Para 8(a) above be
admlscihle. . ' '
fc)  Ng cash . TAIn'A will ha zdmicsihle in either case '

5.3 Date of Effect Trese orders. will came intc force with 2ffect from
ist Aprii, 1993. '

9.2 Consequent upon the coming into force of the revised orders, ‘théi
_following ‘monetary aliowances wiil stand withdrawn from 1.4, 1993 excep!\
in cases referred to in Para 11,2 beiow :~-

(a). . Special - adhoc altowance of Rs.70/- pm

admissibie fol
Officers.

fh)Y Separation Allowance of Rs,140/- pm admissible for Officers.
{c} Speclz! Compensatory (Field) Al ranglng from Rs 47 ¢
Rs.23 pm sdmissible for JCOs/ORs iaclh NC(E)
s!."-.».' ~ T ~ » , =~ . N . V. . -
\J 10.  Speciai Ulompensaiory {Rernie Localiy WBnTE - 1nis a'.’.m.anJ
‘[f which is at present admissibie in Modified eid Areasj/Feace Areas ¢
t" the civilian pattern wiil aiso stand wzthdrawn but' e.f. 1st Feb 199i,
, patte

11.1 Adjustments : The allowanges mentioned ‘in Para 9.2 above drawn Y
the Individuals concerned after’S1st ‘Aprit, 1993 will be adjusted agaln
the Comnensatnrv Fleld Area Allowance and Compensatory Modified Fie
Aroa A!lnwam—o If admissible, under these orders.

3
3
R
o
(N
-
W

11,2 Where, owever, 2 Individual has become lsen?it!ed 155 aj
monetary allowence congequent upon change in the classification of ar_!
no recovery will be magde of the monatary allowance alr ady availed

P M LM [ R . o) Ao« 4. U RN - o At o 'd-.t.-. ~€ tmmasm  ~F ;LI
Oy an nGiviGual UuUnde ~¢:7\ibulq Orgers upilo wng Gaiwe Oy isSSuT Wi ui
ietier, :

Py " . - —-—— - « ~ .
1274€ &xisting orders jon .the subject of Fieid Service Concessions v
stand modified to the kxtent indicated above.
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26, DCOAS/SD- 17 ¢ B
27. 'E-in-C's Br/E- ln- 1% cbpies -

.l:
2.
)
Do

;.. CGDha;.New Delhi. . .
. ‘DErDS,- New Delhi. .
. .DADS, SC, Pune. .
4. DADS,. AF, Dehraduwi.
=> .t DADS, EC, . Fatnai. . ‘
¢." DAD3, WC; Chandigarh. f
7. DRADS; cC, Meerutb.

Q@ ~

' DADS, Navy, Bompay.

.9. .. CDA(Officers), Pune. o B

10.. CnA(ar), Dehradun. -

‘11 /“cDa(Navy), Bombay. . R Y

'.u -

23, Director of AwdGit, E&l,

lzunDA(PenSionS), All&habad?;i ?;'-W.. ' '.'

13.5CDA(FYS), calcutte. ., | S ' : U

S1d4 CDA(ORS)-,oouth BgnQalobe;. a,'j: N ' }‘1
.15. iCDA(ORS) Y North, Meprut.'_ ST

L1gsrepalce); ;Meerut. LT ‘ -
17 whenalsc); Pune, v =k oo
1g:sEDA(We) ; iChandigarh. ™ :
10, mcDAlNC), Jammu and JullundHar. o .
20 eenalecy, Patna. ‘ : -
.21,TDy.xcnaiasﬁ.'New‘De;hi.
22. ' Director: of Aucit & 'Aécounts( astel),

APS Secnlon, Nangr.. '*:r

24, CDA, Luckngw -and MadrgsL"
25. ﬂG/PS -3{a) - 200 c

.OMG 's -Branch/Q0-1A--. 7 copi s . - )

29& MFO'q Branch/Qs-8 - .8 cauies o
. ; .
’ : v ’ X : - ~ 3
Copy signed in inx o - i ]
3 " !- '.' 1 Ve s B -' . ,
1.+ €Dal0), Funes. 2. cba(ar), Dehradun, . .
3., C“A(Pensions),. oo LG, coal{ors), Scuth,..
P I TR . | : PR R . .0 .
AL 1ananaq. N Bangaidre. .
N ’ 1KY o i - ‘ —
5,: CDA(ORSY/, -hortn, CD ibc),‘yune.
. Meer\__t; o, NI Z_ TR " ~" - . i
7; CDA(CC). Mppr\l CDA(‘IJC\ : Chandic‘arh
9. . CDA(NC), Jamm cpal(Fys), C calcutta:”
’ T\'\11 Vi AR v . . ) .
* v - s WA AL B NA AT . .. .
11, CDA{EC), Patna. 12. Dy. CDA(AF), Mew Delhi.
13. -Dipsctor of audit
—- S iﬁ,,-....e._(p..~5«1 \
[CYYANY AT T OIS LW RSO~ 05 Wy N
. q*‘\ﬂ‘f“-.«l.-:-u-— 2T - .o am
S SelCilll,. gpul.
14, CDal{wavy), Bomkay. 15. cDal{ORs), Central, Nagpur
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Appendix A continuegd : 't
NORTHERN commmn o o :
{2} Ladakh Sector. »Areas North ang Easﬁ of
1i ¥

Jila “HUY"3036 - Bar alachalar NE,

‘ : - ' s =z K
§872 iong - the Great Himazlayan ‘Range ali
inclucive, e ;_@»;g:
. H LTS - . b
. (bj Valley Sector. All .areas West of llne '
< s . vz s ‘ . |
i2ining Point 1556 in NR 5470 .- >GuLmarg~WTﬁ3~u 3 3
» S ) %
-~ Naushara My 3105 - Ringapat ‘T 2133 - Handwara
. N LR
MT 2043 - Laingyal MI&RBBmah?cznt“B4GS in NG ¢ :
. - . i . PR T Chy N
-~ s ¢ a , f S o &
4565 - Noren of 1ii € 139%nings.point K402 =1
. . - e ; oy . - H !
Bunakut: MT 5453 - Raz @7N§32%39>-3203113 all; ol
o (O [ N - et ' ) . o '}-—"’E‘.h !
inclusgvef - . Candealan dL o neRaTy ?i ‘
e N N : . el U 3
(c)"‘;gmmu-Ragcaxi,Sactor.,& All areas—RWesk of
, .. N . . L L '
+4n€ Jolning Tip of Chigken Neck iRD-7073 =~ Canal’;
' ‘ ] o eRfrn
Junction RD 5254 |- Mawa . ‘Brahmana- RD” £Y83 -
. : SRy E e (v
Chauki RD 6393 . Road  jumcwion ROF9{YE 7 |
Baramgala HY 3854 | Point .1556 in-NR 54767 il ;
e N RN T B B o} {
inclusive. : il A o
P e X s N 2 E
1B . PO = Ly s f: “'; jl ;
- s Tl T e s s E
> R Dr - L _ {
3 '7--_ ¢ Mg 13T
' .:"’Ea;u c e !
M ; i 3
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Appeundix B to Govt of India

Ministry of Defence letterNs 27265/

\/
«—‘icehl}

AG/PS 3(33/00/D(Dov/
dated 13 Jar 94

(Refers %o Para 2. 3)

LIST OF MODIFIED FIELD”AREAS T : /
1':..‘( T, '

e -

SOUTHERN AND WE ERN COMMAND

-

Areas West of 1line
ning Jessail, Barmer, Jalsalmer,

{(a) Rajasthan and Pun-ah,
1
S

Pokharan,
r, Mahaian Ranges, Suxatgérh, Lalgarh
Jattan, Abohar, Govindgarh, Fazilka, Jandiala
Guru, Moga, Dhelew“l,- Beas, Bir 'Sérangwal,

Hussainiwala, Dera Ba ak, Laisain Bulge upto

the International Border inclusive.

v N

Nana

{

Bll
{b} Haryana. Satrod (Hi %sar)
_.1 (c) Himachal Pradesh. \ eas North of line
- )c* iing 4Narknanda,. Keyiong upto Field
line/High Altitude line.

Area

EASTERN CCOMMAND '

»

\
{a) BAssam and Arunacnal Pradesh
-
rth C
-

{i)} <Cachar and Cachar Distts of Ascsam
including Silchar. \ '

(ii) All areas ofl Arunachal Pradesh and
1

Assam North of R%ver Brahmap"**

uty less
wemeem -.- Tedpur, Misamari and|Field Areas,

\

(p) State of Mizoram and Tripura.

(c) Sikkim and West Bengdl. Areas Northwards of

line joining SevokerLV 9]

\ 2 - . Burdong LV 5850 -

Sherwani LV 9453 - Bagrakot LW 0113 - Damdim LW

1109 - New Mal - Hasimara1~ @B 7894 Ganga Ram Tea

Estate QA 1377 upto the High Altitude line/Field

Area line/Internatioral Border all inclusive,

.Y—‘
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/XO/ RESTRIcTAS
e, L RN Appendix B continued
1 DI S TP R :

Areas North™-of |- line Jp}ning Uttarkashi,.
Prayag, ' Gauchal; - gouni

T,
H matn, Chamoli, Rudra
~Prayag, A&skote,

Charamagad, Dh aLc“ula,r Kasauli
and'Narendra N=ga; uptc Internatlonal Bo*de' 11
- e g :
inclusive, £ : T 7
Xl 7 i : i i
LV . A GOl

. . RISE R
(a) Qaliey'Secto{iidAreas West 'S¢ 1

line_ Qin'ng
. Pattan,. Baramul‘u,uxxupwara, Druamula _P nges,
Mankes,  Buniyary i pantha Chowk;"  KhanabalF
Anantnag, Khundru' and KRru upto the ek;sting High:
Altitude line all inc ;wsive. BTy UL
i . Y »
(b)  Jammu Region, as .Hest- off%ﬂpe ‘joining -
. . U Bp —“‘ié, Br hm ha- éi;;p~4,ﬂ~a1naxa1 ‘Dhansal,
el y A ,‘:i‘ " - i T8 . o
: Katra, Sanihi Chat; Batote, ‘Patndk .c@# Xamban
and Banihal upto the ex is:ing High Altitudp li
3ll inclusive.: A mee
n‘- }( x -
T TR TN BT
-~ N . PR SREToo é
- e SF L bj .
. . Lo |
I .
oo RN RS I L A : :
L A 7 i e T ¢
~ e R SN ! —
— v gt ‘r
g e e i 4 s eI E
+ RESTRICTED. .: 7' o~ ‘
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%penalx C to Govt of India
Ministry of Defence lett
AG/PS 3(a)/90/D(Pav/Iervics
(Refers te Pere S 1\

LIST OF HIGH ALTITUDE (UNCONGENIAL CLIMATE) AREA

- ‘s B - i‘ !‘
i. - JAMMU AND KASHMTD ~ Ayea along the following 1line '
and beyond :1- '

Cease Fire

Line nulliah crossing NR 2180 SOUTH
ong nullah to NALA Junc NN 19269 SO'Th

.nu-‘ah to ILHINAL BAR NN 2048 - SOUTH EAST

along
lo
" nala to SOWAHARG NN 3443

ng
Z0JILA HN 5141 SOUTH
along  KASHMIR/LADAKH  boundary passing

through heights 17573 (NN, 73) 19590 (NN 72) 19830 |

(NN 91) 17672 (NN 80) FARIABAD .{No. 10) SOUTH

dary to GR NT 2490 SOUTH alo

a

- BAST along boun

boundary teo pei:

0g
nt 21570 {NT. 2466). again along
GR NT 2758 EAST AND NORTH EAST along
boundary to GR NT 4263 SOUTH EAST along boundary
thHAGSHULA {NT 5662) SOUTH EAST along boundary
to UMASILA (NT 6850 SOUTH and SOUTH EAST. 2long
boundary to KANGLA JOT (NP $420) KAZALWAN GUREZ
Rzézbw, 'RING PAIN AND RING BALA REGION,

- dboundary to

TITHWAL
AND TANCDq Oh ENﬁ DGDA.

2.  BIMACHAL PRADESH - Area along the: following line

and beyond :- :

foot path,and then nullah to Point 12280(x
0891) along MIYAR nulllah "to. its junction “with
CHENAB at {NY 6663) SOUTH BAST along R CHENAB. KH KERR’VZ 435

Along

RESTRIICTED
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